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In the Central Administrative Tribunal
Principal Bench, New Delhi

Regn,-Nos,:
1. 0A-1790/89
Shri Lakhan Singh & Ors. seve

Varsus

Union of India through esee
Secretary, Ministry of
Communications & Ors.

For the Applicants “aeee

For the Respondents . eeee.

2. DA-2072¥8S

Shri Suresh Chand & Ors, veoe
Yersus

Union of India through aves
Secretary, Ministry of
Communications & Ors,

For the Applicants veee
For Respondents 1 & 2 - ...
For Respondent Ng,3 . eses

“/W’

Shri ‘Subhash Chandar Sharma ceo
& Another .

_ Versus
’Uhion of India through ‘.;.;

Secretary, Ministry of

~ Communications & Ors, -

For the Applicants ewee

For Respondents 1, 2, 4, 5 ,...
and 6

For Respondents 3 and 7 ...,

4, OA-2200/89

Shri Satender Kumar & Ors, ....
' VYersus
Union of lndia through vess

Secretary, Ministry of
Communications & Ors,

For the Applicants
For the Respondents . sees

Datet 22,5,1990,
Applicants
Respondents

Smt, Rani Chhabra, Advocate

Smt, Raj Kumari Chopra,
Advocate _

Applicants

Respondents

Smt.‘Rani Chhabra, Advocate

Shri P.P, Khuraha, Advocaté

Smt., Rag Kumar1 Chopra.
Advocatt._ : 3

Applicants
Reépondants_' -

Smt, Rani Chhabra, Advocate

Shri P, P. Kbq;gng, Advocate - -
!

Smt . Raj Kumari chopra.
Advocatl :

Applicants

Respondtnts\

Smt, Rani Chhabra, Advocate

Shri P.P. Khurana, Advocate,
o,
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TR 'f-f o 5, BA-2234/89 uith ccp-zog/sg

i*.ffﬁ“F7~'. - Shr1 Uijay Kumar & Ors.' fw..;; Appllca”ts

R ,Qf"' : s ' ‘Uersus ' N ‘
_H?; Lot ‘Secretary, Minlstry of z
e lohoo Communications N :

Smt, Ranl Chhabra. Aduocata
.../_ Shr1 P.P.,Khurana, Advocate

Jndla through
i.Secretary, Ninlstry ofIala—

'~~For tha ApplicantE
A(for“tha-Respondents“ 

:Kartha, Vlce-Chalrman (3ud1 )v
_Chakrauorty._Adminlstrative Nember.

-en&h del,verad by
;vice-Chalrman)
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All of them are workmen within the meaning of Industrial
Disputes Act, 1947 and are entitled to the protection of
Ssction 25F of the Industrial Disputes Act,

3, The servicse of the applicants have been terminatad
on the plea that the upb# bas gither decrbased,or on
completion of the project, thare is no need for casual
labourers. It is in the above background that thess
applications have bsan filed in the Trlbunal under Section
19 of ths Administrative Tribunals Act, 1985 Some employaes
who arae simila;ly jitUatsd, but working in .various other
departments of Telscommunications, have filed the writ
petition in the Supreme Court uh;bh is still pending
(Urit.Petition No,329/89 - Narotam Joshi & Others Vs,
Union of India & Others), The Supreme Court has passed :
an interim order dated 7th May, 1989 in CMP-9453/89 filad

in the aforesaid writ petition to the effect that ths

servicea of such of the petitioners who were working on
17th May, 1989, shall not bs tarminatead pending the
hearing and final disposal of ths writ petition,

—

4, In another batch of writ petitions filed in the
_Supreme Court (Ram Gopal & Dthers Vs, Union ofbfndia 3

Others), the Suprame Court has- passod a final .order on

17th April, 199g, uhor-in it was obsarvad that the

bensfit of the decision in Daily-rated Casual Labour Vs, ”
Union of India & Ors,, 1988 (1) S,C.C. 122, must be takgh
to apply to the petitioners, ;n QLQU~of.th;a. the SUPW;NOA
Court directed as follous:- -, : f

i
!
"Je accordingly direct that th. reepondonta ahali

prepare a scheme on a rational basis for absorbing

as far as possihle and practiciﬁlo thn caaual
labourors, including the petitioners vho have

Q~
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'»I‘ ordor. Thoy may ba ongaged as Casual Laboutors.os far ‘as
-afpossiblo. at tho placo uhsro thoy had uorked sarlier,

| falling uhich thoy should be accommodated in vacancises;

] v"”khavo their offices,

-4-

continuously worked for morg than ons year
in the Talecom Dapartment and this should bhs
done u1th1n six months from nou, After the
Aschame is formulated on a ratlonal basis, the
' clalm of the petltloners in terms of the scheme
should be uorked out, The urit petltions are

| disposed of acoordlngly."

5;” | Tha Supreme Court has also passed tha following-
“‘order in cup-23751/ss in UP-302/86 on 26.9,1988 while -
'N91Vlng extantion ?f time by slx months to tha respondgnts

( ﬁto comply uith its" order datod Dctober, 1987 in the case

) oF dally-ratad Casual labourers.-

"In the meantime, no employee in respect of whom

—

the order dat ed Dctober, 1987 has bsen passed by

this Court, shall be dlschargsd from service,"

t

5, In the light of the af oresaid orders passsd by the

Suprame Court and the non—comoliance with the provisions ’

of Section 25F of the Industrial Disputes Act, we are of

‘tho opinion that the tormlnation of servicas of the

-

-

applicanta for -any- reason uhatsoauer, is not legally ~

‘-fsustainablo. Uo. thorofore, sot aside and quaah the

orders of termination in 0A-1790/89, BA-ZDZZ/BQ, 0A-2139/89,

'DA—2200/89, DA—2234/89 and DA-2369/89 and direct that the
‘fapplicants ahall bo relnatated in service uithin a poriod

r‘of threo months from the dato of communication of . this /

y
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SR .xisting anyuhert .1‘, ,ﬁmxd India. uhero tho roSpondonts
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Tribunal. In the circumstances mentioned by the

‘10. ~ There will be no ordar as tn cosﬁs. ' - i

71;1. - Let a copy of this ord.r be placed in all the /|
o six case filus and in tha filu ralating to CCP—2DB/89J

)Y
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e After resinstating them, the respondents shall
consider regularising their sarvicas in accordance with
the scheme prapared by them, Till they are so ragularisad,
they shall be paid the minimum pay in the pay-scale of
regularly employed workmen in the respectiﬁe post s,

B. In the facts and circumstances of the case, we

do not direct payment of any back wages to the applicants,

9. ccp_zogleg in on-zzsalag- In éhié C.C.P., the -

petitioners havse a@lagad that the respondants did not
comply with the interim order passed by the Trihunal on
7.11,1989 to the effact that if the servicss of the
applicants had not already'baen terminated, their services

shall not be ;e:minatéd: The respondents have stated in”

- the reply filed by them that the otdaf passed by the

Tribunal was sarﬁed on them on 8,11,1989, The servicss
of the patitioners except Shri Uiﬁay Kumaf, had besen
dispsnsed with by 8 notice dated 3,11,1989,uhich vas
before the date of the infﬁrim order passed by the

-

rsapandents,_ué cannot hold that they have délibaréteiy

_and wilfully disnbayad the inturim"ordar paséed by the
Ttlbunal In vinu of this, the CCP-209/89 is d ismissed
7iand the notice of contnnpt diachargad.
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